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@ proxy counsel hés prayed for four
weeks' time to file counter-affidavit
Shri GessReDora, ledrned counsel for
the applicant hd@s no objection. Stay
to continue till 1.12.1995 by which
date & counter shall be filed with a
copy to the petitioner's counsel.
2r M MEER (&%D?YI\.NpIJTRnT IVE)
At request further two weeks'
time granted finglly tc file counter
Stay to continue until fur "her order:
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Four weekg¢time granted to the

respondents to file counter.g

o Mei ).er(Adiﬁn.)‘
. TwO weeks' time granted -

at request to file cOunte@'. Stay to

continue. . ”

MBER L4
It was submitted on behalf of ¢
respondents that the authofitieS"havé
since taken action to camcel the
impugned orders of transfers of the
applicants. The relevant orders are
No .B/174/95 dated 13.10.1995 in resped
of Shri P.V.A.Ra0,and P/12/95 dated
19.7.1995 in respect of Shri P.B.R&o.
In view of this categorical statement
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the Original Application has becone ,"\’*3 o lrm AUV Qo
infructuous and is therefore disposed \Y‘\‘ -\
of accordingly. * Q. o\ ' _meﬁ\oﬁs SV
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